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Order Sheet 	
- 

... 	.C,Q2 .... ... Application No .... .... ..IS......... - .. .... 199in.... .... ....................... 

Applicant (s) .cM: 	 .......... Respondent (s) 	 drry OpE 

Advocate for Applicant (s) 46 	.J.r 	.1 7.Advocate for Respendent 

Note of Resistry 
	 Orders of the Tribunal 

c//J1 1JL1L 
I 1/2.6.98 	Shri M.P.Djxjt, counsel for the applicant 

f 
- 	

i The record of the case does not 

I) indicateas to when a Copy of 	the order dated 

265.1997 passed by this Bench in OA-464/96 

ws actually served on Respondent No.2. 

io The applicant shall file supplerrntary affidav 

0 ,9 along with 	proof of service of the copy of 

, 	

•, the order- on Respondent No.2 within three 

weeks. •CCA be listed on 2nd of September 

1998. 
...:::. 

L.R.K. iPraSad ) 
	

(V.N.Nehrotra ) 
81(5 	 - 1mber (A) 

	
Vice -Chairman 

9,1998 	 Ione for the applicant. List for 

hearing on CCPA on 30.11.1998. 

L. R.ic Prasad ) 	 ( V. N. Mehrotr,a -. 

Mnber (A) 	 -. 

3./ 30.11.98.. 	Shri M.P. Dixit, the counsel for the 

applicant. 

List it on 28.12.98 for hearing on contempt 

along with RA.  

(LAKSHMAN JHA) 
	

(L.R.K. PRASAD) 
ME18ER (J) 
	

11N8ER (A) 



4/28e12. 1998 	 Shri M,P.DLjt, counsel for the applicant. 
Shri V.M.Y.Sinha, Sr.Standjrg Counsel for the Re 

List the CCPA for, hearing on 30,3,1999 

Member (A) 

5/30.3.1999 Shri R, iç Choube, counsel for the applicant 

Shrj. V.M.Sinha, Sr.Standing Counsel for the èso 

ent. 
Heard the learned counsel forthe parties. 

The learned counsel for the applicant states that 

the order of this Tribunal dated 26. 5.1997 as at 

Annexure-c/1 has not yet been implemented even 

though the applicant has camunicated the decision 

to the Secretary, Govt. of India, MinIstry of 

Coal, Shastri Bhawan, New Delhi. with a copy to the 
o S,D, ovt. U ndT[a,i1nistry of Energy, Deptt 

of Coal, Ka].yan Bhawan, Jagjivan Nagar, Dhanbad. 

In spite of the said intimation, the respondents 

concerned, has not implemented the order. We find 

that only one person namely Respondent No.2 has been 
made party by name. 

We have considered the matter. Is sue n ot ices 
to Shri 	0.8,1),, Govt. of 	, Ministry of 

Energy, Deptt. of Coal, Dhanbad (Respondent No.2) 

as to why contempt proceeding be not drawn up against' 

him for not implementing the order, of the Tribunal, 

passed on 26.5.1997. Show-cause may be filed within\ 

six weeks. Requisites to be filed withjn'a week. 

List it foaring on 24,5,1999. 

Lakshrnari 31-ia ) 	 , 	( L.R. K. Pra sad ) 
Member (J) 	 Member (A) 
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6/24.5.99% Shri M.P.Dixit, Counsel for the applicant. 

Heard the Counsel for the applicant. y 
As the requisitehave not-yet been filed 

Dixit prays for and is allowed 1 week time 

to file requisite whereafter the show cause 

.nptice may bp issued.  

List, it for hearing on 28.7.99 

(Lakshman Jha) 
Member(J) .. . 	 Iviember 

7.1 28.7.99. 

I 	Shri 	'the counsel for.  

As per offienote, requisites fo

t

r/

h

5'

. 

'  

notice have not been filed by the applicant. 

for the applicataubrnits that requisit h~, 

already been filed. The. office to verify anc 

	

notices after rquisitas have been filed. Li 	on 

20.9.99 for hearing on contempt matter. 

(L.R..K. PRASAD) . 	
. 	 (s. NARAVAN) 

MEMBER (A) 	. 	 V I C E —C H A I R M A N 



(s. 	RYIN.) 
vIC-CHUR11IN 

AKT 

CCPA- 1.3/98 

8./ 20.9.99. 

Shri M.P. Oixit,the counsel for the applicant. 

On, the request of the counsel for the respondents, 

let it be listed on 28.10.99 for hearing on contempt. 

/ces/ 	(L. a1-NGL1 ANA) 
ME1BER (A) 

0. 1999 	hri M. P.Dixt, counsel for the applicant. 

On the request made on behalf of Shri 
D F Jha, counsel for the respondents,.. list it 
for hearing 

1
. on 4.11.1099. 

( Laksan Jha ) 	. 	( L.R.cprasad ) 
Member (J) 	 Member (A) 

ShriM.p.Dixjt, counsel for theajplicant. 

Shri D.Y. Jha, counsel for the r espondents, 

With consent, let. it be listed for 

hearing, on 15 11.1999.. alongwith R.  i. 7/98. 

tIJ 

 

Lahman Jha ) 	. 	. 	( L.r.i<.Prasad 
Member (J) 	. . .. 	. . 	.-; 	

Meniber (A) 

6 • 11. • 99 	.$h. M.P.Oixit, counsel for the applicant. 
N 	f 	the 'respondents 	. . 

List it for hearing on 23.11.1999 

MIMBER(J) 	 MCMBER(A) 

(LJjh) 	 . . 	(L.R.K.PRASAD) 

N 

/ 
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All x CC:P 

--' 

19/4 .5.2000 	Since D.B. of Court N0.1 is sitting at 

Ránchi, list it for hearing on contempt on 

27.6.2000. 	 - 

.(L.iiaaa) 	 (LSa) 
SKS 	 rrer (A) 	 Member (A) 

2 0/27. 6.2000 	Shri. Amit Sriv4ava. counsel for 
ZBeh 

ic ant. 
List it/efoe the *pproprit 	for 

herirç 	/i4.7. 2000, 

L 	isna ). 	 ( LaYha ) 
M. 	 Member (A)' 	 Membe (3) 

2(3/27. 6. 2000 1 , Shri M.P.Dixit, Couflsel for the applicant, 

List it for hearing on 26.7. 2000. 	
/ 

irgijana ) 	 ( Laks't*n ihe ) Mi8. 	 Member (A) 	 Member (3) 

21/26,7 .2000  Shri M.P.Dixt,. Counsel for applicant 	- 

Shri A. N.Jha, proxy counsel for Shri. D .K .Jha, 

counsel for respondents 

It appears that. some other .CC.PAs arising 

out of similar nature have also been filed and 

they are pending. List it for hearing on 

10.8.2000a1ong with all similar CCPAs H 
- 	 - 

\edinPro_qata pensior 

)/M(A) 



SKS 

23/6.9.2000 

Ma. 

24 
4. 10. 2000 
CM 

jA13/98 

22/10.8.2000 	Shri A.N. Jha, proxy counsel for 

Shri D.K. Jha, counsel for respondents states 
of 2000 

that a writ petition No.7245j1as been filed 

against the order passed in RA-7/98 before 

the Hon'ble High Coirt., The writ petition 

is listed for hearing today itself. List 

it for hearing on 6.9.2000. 

L. 	inQliana ),fl4(A) 	( L. Jha )/M(J) 

The f ather of 'the lear ned counsel for  

the applicant. ha 	ei 	d..hri H.RKarn, for 

Shri N. P. Dixit,,coun61 fbrthe applicant pays 

for and is allowed time. List it for hearing 
on 4 10.2000. 

rPWI 
iiaaa ( Lakshmha 

Member ,  (A) Member (j) 

Shri 14.50.DiXit..00UflSel for the applicant. 

shri D.K.Jha...Coansel for the 	respondents. 

The learned counsel for' the 	applicant 
states that the petition challenging the order 

}zefore the Patna High Court has been rejected vide 

order dated 11.8.2000 and,therefore, prays for further 

action in the matter. The learned counsel for the 

respondents states that the overnrnent is contemplatirg 

to file S.L.P.•beiore Honeble Supreme court and, 
therefore, a reasonable time, at least within the 

period of limitation may be allowed. Considering 

the submIssions, 11$ t it 	on 13 .11. 2000. Learned 



: 

CCIPA 13/98 

counsel for the respondents i djxectedto file a copy  of 
SLIP filed before the Hon'ble Supreme COurt by that tirr 

gXi) 	 (L A 
M(A) 	 Mo 

2 

2 5/13.11.2000 : Shri M.P.Dixit, counsel for the applicant. 

None fr the respondents. 
In the light of the submission made 

by the counsel for the-applicant, we get an 
ssion that in A aaj-. giew of the matter the earlier 
ocder dated 26.05.1997 passed by this Tribunal in 
O.A. 464/96 has not been complied with, eval though 
this is related to grant of prorata pensionary 

benefit. That being as such, we direct to Issue 

ule of Contempt agaiñs the respondent contemr 
No.2 returnable within six weeks from th- 
hereof. 

Put-up again on 08.01.200 fo 

skj - 	(L.R:K.Prasad)/M( 	 (S.Naray7 
- 	

,•-\ 	
- 

1. 2001 	 Shri M. P.Dixlt, counsel for the applicant. 
Shri D.}.Kja, AC for the respondents 	-• 

The contemner Shri 13 Chatterjee, Speciá 
Officer js present in person • The learned côut 

es that SLP h as already, '- 	'__-:_ 	--- ••--.-------.r- 	
/ been filed before the Hon 1ble Supreme Court. In 

that view of the matr, let it be liSted for 

hear 	on 2. 2. 2001. 

( L. Hmi ngl lane )/M( A) 	( L. Jha )/M( j) 

'-U 
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.4.14 

hrj MJ.ixit.for the app1jct 

ORDER 

- 	
t is stated by the learned counsel for the 

etitioner that orders Passed in O.. 464/14 have 
r alrady been complied with,therefore, nothing survives 

in this .cc?p. in view of these sunissiis made at: 
i3ar by the learned counsel for the petitioner, sears 
not inclined t procèet fther in the n*tter.. 1énci,' 
the present CCA is disposed if accordingly having 
become .infructuous with no costs* 

qO antreshwi) yama -41 

ir- 
L •___ £ 


